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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
(VIDHI SAHITYA PRAKASHAN)
CORRIGENDUM
New Delhi, the 20th May, 2026

G.S.R. 380(E).— In the notification of the Government of India in the Ministry of Law and Justice, Legislative
Department, Vidhi Sahitya Prakashan, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i), vide number G.S.R. 180 (E), dated the 12" March, 2026, at Page 17, in the entries under column (13) of the Schedule,

for “is not necessary”, read “is necessary”.

[F. No. A-12018/3/2017-VSP(A)]
ASHVANI, Jt. Secy. and Legislative Counsel

SARVESH KUMAR
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